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BlI] which, as it invotred * g€U«ral question, 
he might take thi3 opportunity of noticing. 
Tbe BlU provid&d a double penvlty for the 
^rtctlon of the rulea which were bid down 
in It. By Section X IX , Tobacco illegally 
imported  ̂ removed, w»s to be liaUe to 
con6wation ; by Section XX, the person 
who committetl the oSence was to be subject 
to a fine. By Section X X I, the confis  ̂
cation was to be adjudicated by a Revenue 
Officer. And by Section X X I t h e  fine 
was to be adjudged by a Magistnte of 
Police. Now, the offence was one  ̂ ajod it 
was inexpcdieut that there fihoû d be two 
tnaleby different auihoriuea for the eajne 
offence, stnce they might be attended by 
discrepant results  ̂ The Revenue Officer, 
for eitample, might be of opinion that the 
Law had been infringed, and might adjudge 
the Tobacco to be confiscated ; whereas the 
M ^strate of Police might be of opinioa 
that the Law had not l ^ n  infringedj and 
might refuse to impose any fine* The 
Calcutta Excise Acta (X I and X III  of 
J849) provided that both confiscation and 
6do should be adjudicated by a Magistrate. 
In the Mofusfiil, the Law naa that both 
should be adjudicated by Revenue Oi^cera* 
Whether the adjudication were left to the 
one or the other claaa of officer  ̂ it appeared 
to him that the whole penalty ahoukl be 
awarded by the same authority*

Mb. L ieGEYT said  ̂ the objection felt 
by the Honorable Member hat^y afi^ted 
the principle of the Bill, and it would proba­
bly be better if it were considered in Select 
Committee. He would take a note of it̂  
and gubmic it to the Select Committee to | 
whom the Bill might be refened^

The motioa waa carried, and the Bill 
read a aecoud time*

CRIMINAL JUBISDICnON OF MOON- 
SXFl'3 AND TUHSEBLUAKS (H* W* 

PKOVINCES).

Mft. ALLEN moved that the Bill ** for 
conferring Crimbal jurisdiction on Moonaff^ 
and Tuhseeldars in the North-Western Pro- 
vincea” be referred to a Select Committee 
consistiiig of Mr  ̂Eliott, Mr. Cttrrie, ajnl the 
Mover*

Agreed to,

DUTIES ON TOBACCO (BOMBAY),

M r. L eG E T T  moved that the Bill “ to 
amend the Uw relating to the duties pay­
able on Tobacco, and the retail sole and 
wai«ho«i9ing thereof in the Town of Bom*

Mr* Currie .

bay” be referred to a Select Committee to- 
siBting of Mr* Eliott, Mr, Currie, and the 
Mover.

Agreed to.

NOTICEa OF MOTION.

M r. LeG EY T gave notice that he woult̂  
on Saturday next> move the second readiug 
of the Bill to make better provision for 
the collection of Xand Customa on certain 
Foreign Prootier^of the Presidency of Bom* 
bay.*̂

Also that he would, oa the same day, 
move the first reading of a Bill “ for taking 
account of the popwadoa of the Town of 
Bombay.

And of a Bil) “ to provide for the takiog 
of Evidence by the Legislalive Conned of 
India,”

The Council adjourned.

Saturtbttff August 30, 1856. 

P resent :

The Hoaonbk) J , A. Doria, Fin-JVoaddif, b  ^
Chair,

Hon. Sir J. W. ColTlle, D. ELiott» B«q.,
Hi< Ezcetlensy tiie Com- C* ALleUf £*q^

mADder>la.CM«r, P. W, LefQe^
anaHoq. p . Gmat, 

Hoq«B. Peacock) E. Canie, Esq.

The following Meaaagea from the Gi>* 
vernor General wefe brought by Mr. Gnnt 
and r e a d -

MESSAGE No. SI,

The Gk>vemor General informs the legis­
lative Council that he has given his assent 
to the Bill which was pa^ed by them on 
the 9th August 1856, entitled " A  Bill td
provide for £ e  execution of Crimmal process 
in places out of the jutisdicdou of theautfao^ 
rity issning the samep**

By Older of the B kh t Honorable the 
Groveraor General.

CECIL BEADON,
Secretary to the GavL IndiOm

F ort W itU An,
TAe2^rd 1&56

M^SAOB No, St.

l l te  GweitHw Gcoenl mfoniia the 1 ^ ^  
laUve Council that he ha> given hu usent
to ibe Bill which wsa bj tbem on
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the 16th Ai^ust 1856^ entitled ^ A Bill 
rekting to the tdnurustratiou of public Re- 
V€Dues in the Town of CoIcuUa.*’

By Order of the Bight Hoomble the 
Governor GreiietmL

CECIL BEADON, 
Sectt^Ty to the Govt, o f India,

T o b t  W ill ia m , 1 
The 2Zrd August, 1 8 5 6 ./

H01T3B OF COREBCTION (CALCUTTA).

The Cleik presented a FeLidon from 
Mykum Dda3  ̂ a priaoiier in the House of 
CorrectifN  ̂ praying for a remisfflon of his 
aeoteDce ; aful reported that the Fetiiion was 
nol framed in conformity with the Standing 
OnierSy and did not relate to any matter 
connected with the business of the Councils 

The PetitioQ was not leoeived,

HINDOO POLYGAHY,

7T>e following Petitions for the abolition of 
Hindoo Polygamy were also presented :—  

A  Fctitign from Hindoo Li habitants of 
Becrbhoom*

A  Petition from Hindoo Inhabitants of 
B&ncoorah<

Two Petitions from Hindoo Inbabttanls of 
Kishnaghur,

A  Petition from Hindoo Inhabitants of 
Siintah in CaJcutta.

Mil G R A N T moved that these Peti­
tions be printed.

Agreed tOp

LANDS FOR PUBLIC PURPOSES,

M r . A LLEN  presented the Report of 
the Select Committee on the Project of Law 
for the acquisition of land needed for public 
purposes in the several Presidencies.

NATIVE FASdBNGSR SHIPS.

M b . E L IO T T  tnored the first trading 
o f a Bill for the Beguiation of Native 
Passenger Ships ” He said, in introducing 
the Bill “ to prevent the over-crowding of 
Tesvels carrying Native Passengers in the 
‘£ a y  of Bengal,*' he had a d v e r t  to a oor- 
Tespondence between the Government of 
India and the Governor of tbe Straits res­
pecting an Act proposed by that Officer for 
|>reventing the over^crowdipg of vessels 
carrying pOgritns from the Straits to the Bed

Sea. He had obeerved that, in 1852, the 
Govenubent of India r̂ eaolved not to legi^ 
late on the subject; but that in 1854, on a 
further and more urgent representation from 
the Govertior of tlie Stvaita, they agreed to 
take the question into voeatderation once 
more* The subject was amongst thoa|  ̂
which were referred to tfae J^gislative 
Council on ita institution, and the connected 
papers were 4o be found under No. fiO of 
the list of pending business. On reading 
the conespowncQ^ it appeared to hiin that 
the Governor of the Straits hid shenn suSir 
cient reason for an eoactmeot for the Regu^ 
lation of Native passenger vessels; but aeeing 
that the Committee appointed by the Go^ 
vemmentof Bombay in 1852, had expresaed 
the opinion that vessels carrying pilgrims to 
Arabia required regulabon, he had been lei 
bo think that, if a Law were to be passed  ̂ ii 
ought to be a general one, applicable to all 
Merchant Vessels carrying passengers by 
0ea other than those traversing the Bay of 
Bengal for which the Bill already advert^ t* 
was meant to provide. This Bill had according^ 
ly been prepared. I t was intended mainly ta 
apply to all pilgrim ships sailing between the 
Straits and other parts of India, and the porta 
in the Bed Sea ; and it was so framed aŝ  
besides its primary object; to be applicable 
to the case of vessels carrying Jaacars «a 
passengers to Australia for the purpose of 
navigating vessels in that quarter. It warn 
an object of great interest^ after the discoverjr 
of gold in those colDnieŝ  to provide substitutes 
for the seamen who were tempted to desert 
their ships, and betake themsalvea to tlie dig*> 
ging% and it was thought a feasible p lu  
to eng^c^ lascafs in India for that purpose 
and to send them to Australia aa passei^ers 
by Merchant ships. The exigency had now 
passed away  ̂but the history of one or two 
vessels which had taken lascar-passengera 
to Austrslia and afterwards returned to Cal­
cutta, affonled abundant proof of the necea* 
sity for placing ves±iels engaged in this traffic 
under stringent Begulationa, '

The Bill was meant to include steamen 
carrying passengers coasts wise, what­
ever the duration of the voyage might bê  
I t  was thought that these provisiona would 
answer the object of the Government of 
Bombay, which bad sent up, in 1855^ the 
Braft of an Act founded on 14 and 15 Vic. 
c. 79, which the Chamber of Commeree at 
Bombsy^ upon a reference made to it̂  stated 
they considered to involve a machinery more 
cumbrous and more costly than was neceS'* 
saxy fur securing the object coutempUted by
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tliat boJy—namely, to prorkle aome prec&U'̂  
-tioii to secure the 4ea*woHhinesa of the coast­
ing steamers belonging to Bombay.

With these observations  ̂he begged to lay 
the BiU before the Council, r^eiring for 
furtiier particuUis to his statement of objects 
ami reasons.

T he BiU was read a first time*.

BOMBAY CBNSUa.
I
U r . LbG EY T moved the flr t̂ reading 

of a BiU ** for taking account of the number 
of the population of the Town of Bombay/ 

The object of the Bill, he s&id, was to 
obtain for the Government of Bombay a 
correct Census of the population of the 
Town and Island. The L c ^  Government 
had several timed attempted to obtain such 
a Census  ̂ but it had not succeeded in secur­
ing one that was worthy of any great confi­
dence. This parUaJ faihire was attributed 
to various causea~among others, to a feel­
ing amongst the people that the object was 
lo impose a future tax npon them in the 
shape of a poll tax. This feeling gave 
rise to all sorts of contrivances to evade 

' die questions which were put co the differ­
ent householders for eliciting the informa^ 
tion necessary to the preparation of a Cen­
sus- I t was lelievedj however, that these 
ideas had now passed away. Three or four 
attempts to obtain the desired information 
had been made within the last ten years  ̂
and, as the result had not assumed any ob* 
noxious form, there was reason to believe 
that the eyes of the people had been open­
ed to tEie real object of the Government— 
inz* the obtaining of n correct statistical 
t̂ ecord. It was accordingly now thought 
advisable to undertake a new and complete 
Census, which it was inteiKled should be 
carried ot̂ t in the ensuing year 1S57*

To obviate the difficulties and inconveni- 
cncea wJuch had attended the previous at­
tempts, it was deemed advisable to obtain 
by Jegislative etiactment'certain powers to 
demand replies as to the numbers and 
particulars of the inmates of private dwell­
ings, and to provide reasonable penalties 
for making false returns. The present Bill 

' had been framed for that purpose. Its pro- 
Tisions had been taken, with the necessary 
alterations from 13 and 14 Vic, c, 53, 
which was an Act for taking an account 
of the population of Great Britain.

It had been suggested to him that the 
domiciliary visitŝ  for which tlie Bill pro-' 
vided in cases where occupiers were unable

Mr, EiioU

to give the requisita information from not 
knowing to write  ̂ might be viewed with 
jealousy and dislike by householders. It 
was imposaible to deny that such a feeling 
might be called forth to a certain extent; 
but he did not think that any means oould 
be devised which Tfould not be viewed by 
househoklers with some degree of jealousy 
and dislike. I t  was his belief howevefi 
that the state of native Society in W^atem 
India did not present such strong feature* 
of domestic seclusion as that of those partt 
of India in which the Mahoniedan custocm 
had taken deeper root; and he did not 
think that  ̂ in the Presidency Town of 
Bombay at  ̂least, so long as the minds of 
the people were disabused of the: fear ct 
a future unequal taxation, any real difficulty 
would be met with in completing a tod 
accurate Census*

The Bill named several classes of cffixis 
as enumerators.

A  subordinate body would be emplqyedr 
who would be Members of the Bombay Po­
lice Force, and whose duty would cooaist in 
collecting and receiving Schedules from tlbose 
occupiers who were capable of futoishiDf 
information in writing, aod obtaining verbil 
answers from those who were not

Tlie BiJl also provided reasonable p«tuf* 
ties in cases of refusal or obstruction.

The Bill was read a fiist time.

TAKING OF EVIDENCE BY THE LBGIS- 
LATIVE COUNCIJL

I

Ma. L kG E T T  moved the first itading 
of a Bill to provide for the taking of 
evidence by the Legislative Council of 
ludifL In introducing this BUI, he sutl, 
he felt bound to ask for the indul­
gence of the Council in bringing tof- 
ward a measure which, he could not but 
think, was one of very great ionporiance, 
and would demand from the Council a con­
siderable degree of consideration- The 
object of the Bill was to supply a want 
which, he thought he was justifira in stating, 
had, on many occasions, been felt by Hovior- 
abte Members whose antecedents or previous 
experience might not have furnishw them 
with the particular knowledge of local and 
peculiar matters which they could not bo* 
desire to possess and make use of in 
lating for a people composed of such vanoui 
tribes, whose habits were often so strangely 
dissimilar, as the nations which were sul^e^ 
to the rule of the British Government in 
India.
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Ji was proposed in this Bill to bring Buch 
iafonn^tioD before the Council in the shape 
of evidence to be taken omliy from witnesses 
su mmoned for that purpofie before the Council 
when pr^ticabler and, when distance or other 
drcumstaiices might render persotiftl &tten- 
danc« inconvenient, to obtain the ^me end 
by issuing Commissions to fit and proper 
persona, who would collect the information 
required^ and return it to tlie CounciL

He thought it might reasonably be eX'̂  
pected that the information obtained in this 
way would be found to be. highly important 
and valuable* It would form a record of 
public opinion given, not hastily or in a 
spirit of partisanship, but carefully and 
consideraiely^ in reply to questions which 
would be put honestly and fair)y> for 
the Bake' of solving doubts find clearing 
away obscurities^ by thotiie who had already 
well conflidere'l tl»e subject under discus- 

and endeavored to master it. Hemoa.
thought that, when men able to give clear 
and good opinions felt that what they were 
about to state was to be taken down with 
c«re, and generally to be submitted to the 
criticism of the Press and the tubllc, they 
would weigh carefully what they were about 
to say, aim it appeared to him that such 
evidence would be of a much more weighty 
and important character than the prayer of a 
Petition conceived and framed, it might be, 
under an impulsive feeling of hostility to­
wards a measure which might be obnoxious 
to the feelings of an individual*

He thought that this measure would also 
place the Council in possession of the 
feelings and wishes of people at a distance 
respecting contemplated measures, which it 
was now almost impossible for it to obtain. 
I t  was all very well to say that people 
throughout India bad, at present, an 
opportunity of making their sentiments 
known by petitioning the Council, and that 
aiich Petitions would be attentively consider­
ed« But when we considered the almost 
natural apathy of the jpeople of this country 
to take into conBidefation any bture mea­
sures, we must see that  ̂ except in very 
peculiar cases, such Petitions would not be 
presented. BiUt would be allowed to be 
passed into Law^ and then the persons 
■filled by them would, for the first time, 
discover that they were objectionable, and 
would ory out, who would have thought 
that the LegiBlature would have carried out 
such measurea

If  this Bill should pasâ  it would be in the 
power of any Membn of the Council, or of

any Select Committee specially empowered, 
if they considered it desirable to obtain the 
opinions of people affected by a particular 
LaWf to issue summonses and to compel the 
attei^anoe of witnesses and the production 
of documents, and in certain cases, to issue 
Commissions under which evidence at a 
distance might be taken^

In proposing the present Bill  ̂ he pro­
posed to intr^uce no novelty in legislation. 
The power which it gave to this Counoil, 
was a power generally exercised by all 
legislative assemblies. Its non-exercise was 
the exception, and not the rule* Recently, it 
had been warmly contended that such power 
was inherent in all legislative bodies;. He 
would not stop to discuss that question now. 
But whether the power was inherent or not, it 
was highly advisable that, where confenred« 
its exercise should be regulated by fixed 
rules. The present Bill contained such rules 
as seemed to be required for this purpose*

It also laid down rules for hearing and 
determining objections ; and provided suit­
able penalties for cotitempts.

The Bill was read a &«t timCi
ACQUISITION OF LAND FOR PUBLIC

PURPOSES*

M e . A LLEN  moved the 6rst reading of 
a Bill for the acquisition of land for 
public purposes*" He said, the courtesy 
of his colleagues, rather than any specid 
trouble that he had taken in the preparation 
of this Bill, had put him forward to bring 
it before the Council* Sometime ago, a 
Bill was read a second time ** to facilitate 
the acquisition of lands needed for public 
purposes in the Presidency of Bombay*” The 
Select Committee on that Bill imported that 
it was founded, in a great measure, on the 
Madras Act of 1 S$2 , which needed some 
modifications ; and that it would not b« 
expedient to make those modificattona in 
the Bombay Bill without in like manner 
amending the Madras Act. The Select 
Committee also reported that the Straits 
Settlement had no Law for the acquisi­
tion of land for public purposes, and that 
a separate Btll would be nccessary for the 
Non-Regulation Provinces ; and they re­
commended the framing of one comprehen* 
sive Act, which would be applicable to the 
whole of India* Their Report had been 
refen-ed to a Select Committee, and he had 
now the honor to present a Bill prepared by 
that Committee.

The Law for Bengal was chiefly com­
prised in Begutatiou 1 of 1824, which ap­

2 u
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plied to oil parts of the Presidancy beyond 
the limits of Calcutta That Begulatioa 
had been extended by Act I  of I860 to 
Calcutta ; and there was also axiother Act 
reladre to nailways in BengaJ, Besides 
these Regulations^ we had in Calcutta Act 
X X H  of 1847, which ga^e to the Muni- 
dpal Comnussionsrs o. certain mode of 
acquiring land needed for public putposes, 
Tms last nieotioned Act had been repeal^ 
ed by the new Conserraucy Act, namely, 
Act X IV  of 1856* For the Presidency of 
Madras, there was Act XX of 1852 which 
had been framed  ̂ to a considerable extent  ̂
on the Bengal Regulation. For Bombay, 
there was no power of compulsorily taking 
land for public purpoaes outside the Islands 
of Bombay and Colaba* The Bill which 
he now presented followed ch ie^  Act X X 
of 1852. I t provided that the Govemment 
might, by its ipse dixit^ declare any ]and to 
be needed for public pumoaea, and that  ̂ on 
such declarationf it might after giving due 
notice and after marlcing out and measuni^ 
the land proceed to take it compulsorily  ̂ the 
value being fixed by arbitration̂  ̂ Act X X II 
of 1847, which provided a mode of taking 
land within the limits of Calcutta, proceeded 
ID a different way. A  Jury was to be sum­
moned by the Sheriff to a ^ s s  the value of 
the land. But the Municipal Commissioners 
reported, during the present year, that they 
had found that Act veiy inoonvenient. The 
Arbitration principU, which was the Madras 
principle, hid been f̂ ound to work well, and 
It had been adopted by the Committee. This 
Bill differed from Act X X  of 1852, when 
several persons were interested in one piece 
of land. The old Law declared that, when 
the several parties interested could not agree 
on (he election of the peraona who were to 
act aa Arbitrators on their behalf, each of 
them should nominate one person, aud the 
Collector or other officer of Government 
should select by lot one of the persons so 
nominated, and he was to be Arbitrator for 
the whole. It liad appeared to the Select 
Committee that, by this mode, the person 
least interested in the land might become 
the Arbitrator for all. They accordingly

a )Offed that, where the persons claiming 
a joint interest, they should be forced 

to agree in the nomination of an Arbi­
trator ; and that when the several interests 
were distinct, the Collector or other Go­
vernment Officer should either select one 
of those persons best entitled to represent 
the others, or arbitrate on the interest of 
each separately* As a general rule, they

-3/r* Alien

thought that the better plan would be for 
the Government to declare the value of Uie 
laud in one sum ; but in special cases, where 
tbe interests were conflicting, it had appetnd 
to them that it would be better to allow each 
interest to be separately arbitrated.

The Select Committee had adopted 
the English Act the provision that a portiiK 
of a house should not be taken u the 
owner wished to sell the whole of i t ; and 
the Bill also provided, on the principle fol­
lowed in the new Conservancy Act, tb*l 
owners of adjoining lands, who sustaiaed 
damage by the taking of lands, should have» 
right to receive compensation.

With these observationa he begged lo 
move the firat reading of the Bill.

The Bill was read a fir t̂ time*

SUBURBS OF CALCUTTA, AND HOWRAH.

M r, CURRIE moved the first reading 
of a Bill “ to make better ptovi&ion for th« 
order and good government of the Suburiu 
of Calcutta and of the Station of Howrah.'* 
The object of tlie Bill, he said, was to ei* 
tend to the Suburbs of Calcutta and the 
Station of Howrah certain provisions of the 
Police and Conservancy Acts which lud 
recently been passed for the Presidencj 
Towns.

He need hardly inform the Council thst, 
for a distance of about three miles  ̂ the boua- 
dary of Calcutta was marked by a road, 
and that the population on the eastern or 
outer side of tnat road was not less dense 
than the population on the western or inoer 
side* Under such circumstances* there wg# 
apparently no good reason why lliere shou  ̂
be one X^w for the one side and another 
Law for the other side ; or why that which 
was an offence when committed cm the 
western side of the road should not also be la 
offence when committed on the eaatem side 
of the road. The practical incoavenience 
arising from the existing state of the Law 
had long been felt. Almost imcnediatel̂  
after the passing of the Town Police and 
Conservancy Acta of 1852, the Magistrate 
of the 24-Pergunnahs suggested the expe­
diency of extending some of their provisions 
to the suburbs ; and more than a year 
the subject was brought to hia(Mr. Curries) 
notice by the Lieutenant Governor of Ben­
gal* But it was in contemplation, at that 
time, to amend the Act? of 1852 ; and he 
waa con»e<juently unable then lo do any- 
thbg in the matter. The projected amend­
ment had now been carried out by the pass-
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bg of Acts XTTf and X IV  of the presetit 
year ; Bikd th^ time had, therefore, amred 
when mea^utea might properly be taken for 
extending to the euburba the remedy which 
had so long been called for.

He proposed then to extend to the 
suburbs of Calcutta about 50 selected Sec­
tions of the new Police and CouBerrancy 
Acta, with such modificationa, in many in­
stances  ̂ as circumstances aeemed to require. 
From the Police Act, he had taken only 
those pronsioDS which related to offences 
peculiar to densely populated towns, and 
»hich might therefore properly be made the 
subject of a. JocaJ eoactnient ; and he pro­
pose to Apply to them the general niles 
which regulate, the ptoceedings of Magis- 
tratea. He did not anticipate, therefore, 
that the Bill would interfere either with the 
Penai Code, or the Code of Cnmina) Pro* 
cedure.

From the Conaervancy Aci, he had en- 
deflToured to select those provlfflons which 
aeemed auicable to the somewhat differ­
ent cinruQist&nces of the suburbs^ He 
bad omitted altogether the Sections which 
related to an organised aystem of drain­
age. The Calcutta Assessment Bill, which 
was now before a Select Committee, 
oontomed a provision for extending those 
Sections to such parts of the suburbs as it 
might be thought advisable to include in the 
d r^ a g e  Scheme to be adopted for Calcutta*

In the general term Suburbs,’’ he had 
included Kidder pore, AI ti pore, and other 
places to the south of T o llyN ullah , In 
KiddeTpoTBj which was the resort of a large 
rnimber of Sailors  ̂ the Police provisions 
were very urgently required. And for simi­
lar reaftons, he had provkled that the Bill 
should have effect in the Station of Howrah* 
There was now, in that Station^ a consi­
derable European population  ̂ which must, 
in time, be greatly increased by the Bailway 
Terminus* Aforeover, Howr^, like Kid- 
derpore, was much resorted to by sailors.

If, after the publication of the Bill, the 
range which he proposed to give to it should 
be fihown to be too extensive, it could, of 
cou r^ , be reduced by the Select Committee,

W ith these observational he begged to 
mov'e the first reading of the Bill*

T he Bill was read a first time.

LA m > CUSTOMS (BOMBAY PEESIDENCY).

M r. L eG E T T  moved the second read­
ing  of tbe B31 ** to make better provision for 
th e  coOectioD of J^and Customs on certain

Foreign Frontiers of -the Presideiwy of 
Bombay*”

The motion, was carried, and the Bill read 
a second time.

Mr. L bG E T T  moved that the BUI be 
referred to a Select Committee eonsisdng of 
Mr* Eliott, Mr. Currie  ̂ and himself. '

Agreed to.
NOTICES OF MOTION,

M r. CURRIE gave notice that, on 
Saturday next, he would move for a Com­
mittee of the whole Council on the Bill “ to 
consolidate and amend the Law relating to 
the Abkaree Revenue in the Presidency of 
Fort William in Bengal*”

Also, that he would, with the permission 
of the Council, move the second reading of 
the Bill to make better provision for the 
order and good government of the suburbs 
of Calcutta end of the Station of Howrah.^ 
The Biil was rather a long one, but its pro­
visions were for the moat part taken from 
Acts which had been recently passed by 
this Council, and although questions might 
arise as to whether particular Sections should 
be retained, or whether other Secdons of the 
Police and Conservancy Acts which had 
been omitted from this Bii), ought not to be 
included in it, such questions would properly 
be for the consideration of the Select Com­
mittee to whom the Bill might be referred. 
The only question, on the motion for the 
second reading, would be the general one, 
whether or not it was expedient to extend 
some of the Sections of the Police and Con­
servancy Acts for the Presidency Towns, be 
those lections more or less, to the suburbs 
of Calcutta and the Station of Howrah,

'Ihe Council then adjourned, on tbe mo­
tion of the Chief Justice*

SfUurda^i September 6, 1S56. 

PitKgfiN T :

Thfl Himdirable J . A. Dorin, V i e t ^ P r t t i d ^ f  lb the

Hon. th« Chiof Justice. C. Allen, Eftq.,
Hoq, J, P* Gnat, P, W. LeGsyt,
Hon» B, Peiic{>ck, aad
D. Eliott, E ^ * , E . Currie,

T he CLEBK presented the following 
Petitions:—

HUOTCIPAL ASSESSMENT 
(CALCUTTA).

A  Petition of the Mahommedon Associa­
tion concerning the Bill comprise in one 
Act the provitfioDS necessaiy for the assess­
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